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INTRODUCTION 

 

 I, the Chairman, Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes having been authorised by the Committee to finalise and submit the report on 
their behalf, present this Thirty Second Report  (Fifteenth Lok Sabha) pertaining to the 
Ministry of Finance ( Department of Revenue) regarding  Action Taken by the 
Government on the recommendations contained in the Twenty Fourth Report (Fifteenth  
Lok Sabha) on the subject “Reservation for and Employment of Scheduled Castes and 
Scheduled Tribes in  Central Board of Direct Taxes (CBDT)”  
2. The draft Report was considered and adopted by the Committee on 18 October, 
2013 (Appendix-J). 
 
3. The Report has been divided into the following chapters:- 
 I. Report 

II. Recommendations/observations which have been accepted by the 
Government. 

III. Recommendations/observations which the Committee do not desire to 
pursue in view of replies of the Government. 

IV. Recommendations/observations in respect of which replies of the 
Government have not been accepted by the Committee and which require 
reiteration. 

V. Recommendations/observations in respect of which final replies of the 
Government have not been received. 

 
4. An analysis of the Action Taken by the Government on the recommendations 
contained in the Twenty Fourth Report (Fifteenth Lok Sabha) of the Committee is given 
in Appendix-K.  It would be observed therefrom that out of   17 recommendations made 
in the report, 2 recommendations i.e.  11.8 per cent have been accepted by the 
Government.  The Committee do not desire to pursue 7 recommendations i.e.   41.2 per 
cent of the total recommendations in view of the replies of the Government.  There are 5 
recommendations i.e.  29.4 per cent in respect of which replies of the Government have 
not been accepted by the Committee and require further reiteration and 3 
recommendations i.e. 17.6 per cent are those in respect of which final replies of the 
Government have not been received. 
 

 

 GOBINDA CHANDRA NASKAR, 
New Delhi;                       Chairman, 
9 December,  2013      Committee on the Welfare 
18 Agrahanya, 1935 (Saka)       of Scheduled Castes and  
             Scheduled Tribes. 
 

 

(v)
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 CHAPTER – I 

REPORT 

This Report of the Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes deals with the action taken by the Government on the 

recommendations contained in their Twenty-fourth Report (Fifteenth Lok Sabha) on 

“Reservation for and Employment of Scheduled Castes and Scheduled Tribes in Central 

Board of Direct Taxes”. 

1.2 Twenty-fourth Report was presented to Lok Sabha and laid in Rajya Sabha on 26 

November, 2012.  It contained 17 recommendations/observations. Replies of the 

Government in respect of all these recommendations/observations have been examined 

and are categorised as under:- 

(i) Recommendations/Observations which have been accepted by the 

Government (Sl. No. 9 and 11). 

(ii) Recommendations/Observations which the Committee do not desire to 

pursue in the light of the replies received from the Government (Sl. Nos. 4, 

6, 8, 12, 13, 16 and 17). 

(iii) Recommendations/Observations in respect of which replies of the 

Government have not been accepted by the Committee and which require 

reiteration (Sl. Nos.1, 2, 3, 5 and 10) 

(iv) Recommendations/Observations in respect of which final   replies of the 

Government have not been received (Sl. Nos. 7, 14 and15). 

1.3 The Committee will now deal with the Action Taken by the Government on   

those recommendations which need reiteration or comments. 
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Organisational Set-up 

 
Recommendation (Sl. No. 1, Para No. 1.9) 

1.4 The Committee are appalled to note that no officer hailing from SC/ST 

community has been appointed as Chairman or Member of the Board since 1987. Also 

information prior to 1987 is not available. No representation of SC/ST in the apex body 

of Income Tax department is of grave concern. The Committee note that for the past 25 

years no member from SC/ST community has ever occupied the post of 

Chairman/Member of CBDT. The Committee vehemently quash the lame excuse of the 

Government that this scenario is a result of either non availability of eligible officers or 

that the available applicants do not meet comparative merit criteria. The Committee are 

of the view that the relevant Act for appointment of Chairman/Members of CBDT should 

be suitably amended to provide reservation to SCs/STs on the Board of Directors. Also 

relaxations/concessions should be provided to SC/ST candidates eligible for such 

positions. The Committee would like to be apprised of the reply of the Department of 

Revenue in the matter of selection of Members of Board of Directors of CBDT. The 

Committee strongly express their displeasure in the matter that the SCs/STs are being 

deprived of occupying higher posts in the CBDT. The Committee would like to assert 

that necessary steps should be taken by the Government in this regard for revising the 

procedure of selection for the posts of Chairman/Member in CBDT for candidates 

belonging to SC/ST category 

Reply of the Government 

1.5 In the year 2009, in connection with the recommendations of the Parliamentary 

Committee on Central Board of Excise and Customs, this department sought the 
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opinion of the Department of Personnel and Training (DoP&T) regarding relaxation of 

norms for selection of Members in CBEC belonging to the SC/ST community.  The 

DoP&T asserted that there are no instructions for relaxing the norms for selection of 

Members etc. of the Board in favour of SC/ST candidates.  Moreover, there is no 

reservation within Group „A‟ posts “in case of promotion by selection” method.  The 

acceptance of the recommendations of the Committee for revising the procedure of 

selection for the post of Chairperson/Members of Board has wide administrative 

implications to other Bodies, Corporations, Boards, Authorities etc. of other central 

Government Departments and the DoP&T is the nodal department for 

prescribing/changing the procedure of selection of Chairman and Members.  Thus, the 

acceptance of this recommendation of the Committee is outside the purview of the 

CBDT. 

Comments of the Committee 
 
1.6  The Committee feel that Government is not serious to the observations 

and recommendations made by the Committee from time to time in regard to 

reviewing of policy on appointments to the Board/Management level posts in all 

PSUs including CBDT. Rather implementing this very important recommendation 

nodal department DoP&T has apprehended wide administrative implications to 

other Boards, Corporations, Authorities, etc in case relaxation is made for 

prescribing/ changing procedure of selection of Chairman and Members. During 

the course of examination of various PSUs over the years, the Committee have 

noted that SCs and STs have not been given opportunity to come up to the Board 

level positions. For this reason the Committee have consistently and 

continuously been pursuing the Government and Managements of 
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Undertakings/Enterprises/Banks to amend rules governing appointment to board 

level posts so as to include SC/ST members on the Board. The Committee feel 

that with a view to provide socio- economic equality as enshrined in Constitution, 

the Government should take affirmative action to accommodate representatives 

from the SCs/STs in the Board level appointments. To make it possible, the 

Government should relax the eligibility criteria by amending all rules/regulations 

governing appointments particularly when there is no reservation within Group 

„A‟ posts in case of promotion by selection method.  The Committee thus feel that 

if there is no transparency in selection of eligible SC/ST candidates, it is 

construed that consideration for appointment was not fair. The Committee would 

like to be apprised about the number of Scheduled Castes and Scheduled Tribes 

candidates who appeared for the interview of Board level positions of both 

official and non official directors in the past five years and the reasons for their 

non selection. The Committee, further reiterate that CBDT should pursue the 

matter with DoPT regarding the issue of review of policy on appointments to the 

Board/Management level posts. The Committee feel that rather than giving 

excuses to shun the entry of SC/ST candidates to Board level position, CBDT 

should take up the matter with the DoP&T and also make genuine efforts to 

ensure their representation in the same. If it is not possible to amend the 

rules/regulations or provide relaxation, attempts should be made to include a 

SC/ST member on board by means of rotation system for the posts of non official 

Directors at least. The Committee hope that appointment of SC/ST officers in the 

Board will wash away the lame apprehensions expressed by the Government. 
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Reservation and Recruitment Procedure 

 Recommendation (Sl. No. 2, Para No. 2.10) 

1.7 The Committee are aghast to note that massive shortfall exists in both the direct 

recruitment and the promotion categories. It has been stated that the shortfall in direct 

recruitment majorly resulted from non-joining of a large number of nominated 

candidates and resigning from the posts by the candidates after appointment. The 

Committee note that the said backlog is primarily restricted to stenographer cadre in 

direct recruitment. The Committee recommends that the said shortfall should be cleared 

on priority basis and directs the Ministry to continually pursue the matter with Staff 

Selection Commission (SSC). CBDT in conjuction with the SSC should devise a 

detailed plan to overcome such shortfall. Firstly, SSC should be requested to maintain a 

wait list of candidates which should be made operative in case of nonjoining/resignation 

of the selected candidates since the fresh recruitments would be a time consuming task. 

The Committee also take note of the fact that Group „D‟ posts have been redesignated 

as multitasking services and placed in Group „C‟. CBDT have further informed that their 

requirements for multitasking services are met through outsourcing. The Committee 

would thus like to recommend that outsourcing should be made in such a manner that 

adequate number of SC/ST candidates are engaged for multi-tasking services. 

Reply of the Government  

1.8 In each recruitment all the backlog vacancies in the cadre of stenographers in the 

category of SC and ST are reported to SSC for recommending the suitable candidates 

after conducting written examination.  In spite of this there is still minimal backlog 

vacancies belonging to SC/ST category who are recommended by the SSC after 
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conducting the examination.  A statement showing backlog vacancies in all the cadres 

of the CBDT is enclosed at Appendix-A.  The sole reason for existence of minimal 

backlog vacancies is that the reserved category candidates do not either join or leave 

jobs after joining as they are eligible for relaxation in age, which enhances their better 

job prospects elsewhere.  This minimal level of backlog vacancies shall remain as the 

Board can not force them to join the post or deny their leaving the job after joining duty. 

1.9 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for 

evolving ways and means to clear the backlog vacancies in the SC/ST categories in all 

cadres of all Central Government Departments.  They have convened a meeting with all 

the Departments to know the reasons of existence of backlog vacancies and to evolve 

means and ways to clear the backlog vacancies vide their letter No.36038/1/2008-

Estt.(Res) dated 14/01/2013.  The CBDT has sent all the backlog vacancies in all 

cadres to Department of Personnel and Training for their necessary action vide 

Appendix „B‟. 

1.10 The suggestion of Committee for persuading SSC for preparing a waiting list in 

lieu of candidates who do not join/leave the job is not practicable to make operative as 

the candidates in the proposed waiting list may also not join or leave the job for better 

job prospects.  The SC/ST candidates do not respond as to whether they are going to 

join the job after selection by the SSC.  In the absence of their response it is not 

possible to prepare a separate waiting list for such candidates who do not join duties.  

This additional work by the SSC will hamper their main work of recruitment processing.  

Further bringing this suggestion in operation will have wider implications for recruitment 

of candidates in all other cadres of Central Government Departments.  So, this is a 

policy issue and falls within the purview of the DoP&T. 
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1.11 The MTS at present are not outsourced but are recruited through the written 

examination conducted by SSC and hence the recommendation of the Committee on 

this point is not practicable to implement. 

Comments of the Committee 
 
1.12  The Committee have earlier been informed that Group „D‟ posts were 

redesignated as multitasking services and placed in Group „C‟ and that the 

requirements for multitasking services were met through outsourcing. However 

in their Action Taken replies CBDT have now informed that multitasking services 

are being recruited through written examination conducted by SSC. The 

Committee are appalled to note that CBDT has rather been flimsy in their replies 

regarding recruitment of multitasking services. The Committee would 

categorically like to know whether the multitasking services are being filled by 

examinations carried out by SSC or by outsourcing. In case the multitasking 

services are being recruited by SSC, Committee would like to know the number of 

vacancies of multitasking services being filled and lying vacant for the past three 

years. The Committee are alarmed to note that as per the data provided by CBDT 

in respect of Special Recruitment Drive 2008-2009 regarding SC/ST vacancies in 

Direct Promotion and Promotion quota, almost 50% of vacancies are yet to be 

filled. In Direct recruitment, against 56 identified SC vacancies only 38 have been 

filled and against 47 identified ST vacancies only 8 have been filled in 

stenographer grade III. The Backlog in the promotion category is much profound. 

In case of SC vacancies, against identified 92 Group B vacancies only 49 have 

been filled. Also against identified 691 Group C vacancies and 26 Group D 

vacancies only 390 and 3 vacancies have been filled respectively. The scenario is 
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equally dismal in case of ST promotional vacancies. Against identified 198 Group 

B vacancies only 100 have been filled and against identified 762 Group C 

vacancies and 121 Group D vacancies only 337 and 19 vacancies have been filled 

respectively. The Committee are surprised to note that CBDT have merely 

dismissed this as minimal backlog. Thus, the dedication of CBDT towards filling 

up backlog vacancies appears doubtful. The lame excuses put forth by CBDT that 

the selected candidates do not join or leave jobs after joining as the reasons for 

such backlog appear to be mere hoodwink to deprive SC and ST candidates of 

job opportunities. The Committee would, therefore, like to take a serious view of 

the persistent backlog in promotional vacancies and urge the Ministry to take 

concrete steps with regard to wiping the backlog.  

1.13 The Committee are baffled to note that the CBDT in their replies have 

stated that making the waiting list is not practicable as the candidates in the 

proposed waiting list may also not join or leave the job for better job prospects. 

In the opinion of the Committee commencement of a fresh recruitment would 

further stymie the whole process. The Committee would also like to point out that 

maintaining of a waiting list is a common practice in almost all the recruitments in 

the country and thus unlikely to hamper the recruitment process of SSC. 

Recommendation (Sl. No. 3, Para No. 2.15) 

1.14 The Committee are constrained to note that the Ministry is putting forward lame 

excuses as non-availability of eligible officers in feeder cadre for shortfall in promotion. 

The nonchalant attitude of the Ministry is evident from the fact that despite conducting 

departmental examination meant for promotion to the post of Income Tax Inspector and 

Income Tax Officers, shortfall in promotion still persists. It is evident that every year a 
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good number of SC/ST candidates qualify the examination for promotion but only 

handful are promoted. This clearly exhibits the incoherent nature of the reply of the 

Ministry. The Committee are surprised to note that despite having SC/ST candidates 

who are eligible for promotion posts, the CBDT has been depriving these candidates of 

rightful promotion. The Committee would like to recommend that an enquiry should be 

initiated for such cases in various Directorates to determine the reasons for keeping 

promotion posts vacant despite availability of SC/ST candidates, who have already 

qualified in the examination for promotion. The Committee refute the contention of the 

Ministry that non-availability of eligible candidates is the major reason for backlog. The 

Committee also note with concern that departmental examinations for promotion are not 

held in certain Directorates and would like to know the reasons for the same. The 

Committee recommend that the departmental examinations should be held in all the 

Directorates to facilitate the SC/ST candidates in feeder cadre. 

Reply of the Government 

1.15 The perception of the Committee that the CBDT has been depriving SC/ST 

candidates who are eligible for promotional posts, from their right of promotion, is 

unfounded.  This is a fact that there is shortage of eligible officials belonging to SC/ST 

category in the feeder cadres.  So, the recommendation of the Committee that an 

enquiry should be initiated in various Directorates to determine the reasons for keeping 

promotional posts vacant despite availability of SC/ST candidates, who have already 

qualified in the examination for promotion, is irrelevant.  The Officers posted in the 

Directorates (Group “A & B”) belong to the Income Tax Department and hence no 

separate examinations need to be conducted for the Directorates.  The Group “C” staff 

(working as permanent staff in the Directorates), are promoted on the basis of vacancy 
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and seniority as per the existing recruitment rules.  The Modified Assured Career 

Progression (MACP) Scheme is applicable to them.  It is also pertinent to mention that 

the issue of promotion to staff working in the Directorates is being addressed in the 

Cadre Restructuring proposal, which is at advance stage of consideration of the 

Government.  So the acceptance of recommendation of the Committee for holding 

examinations for promotion in all the Directorates to facilitate the SC/ST candidates in 

feeder cadres is not tenable. 

Comments of the Committee 
 
1.16  The Committee are flabbergasted at the vacillating nature of CBDT replies. 

The Committee are given to understand that departmental examinations are 

carried out at certain directorates to enhance promotional avenues for the 

employees. The Committee would like to know for which posts such 

examinations are held for. Also the Committee would like to be apprised about 

the number of SC/ST candidates qualified the departmental examination and are 

thus eligible for promotion to various posts during the last three years. Further, 

the Committee would like to be made aware of reasons as to why these 

candidates are not given promotions against the promotional backlog SC/ST 

vacancies. The Committee are dissatisfied by the usual plea of CBDT that there is 

shortage of SC/ST officers in feeder cadre. The Committee would also like to be 

clarified as to why massive shortfall exists in Group C and Group D promotional 

posts, if departmental examinations are being carried out. The Committee would 

also like to be apprised regarding the MACP scheme. 
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Staff Strength and Backlog 

Recommendation (Sl. No. 5, Para No. 2.30) 

1.17 The Committee take a serious note of the response of the Ministry with regard to 

filling up of backlog vacancies. As per the information furnished by the Ministry it 

appears that backlog persists in various posts including Tax Assistant, Senior Tax 

Assistant, Income Tax Inspector, Office Superintendent among other. Even multitasking 

services which have been merged in Group „C‟ after abolition of Group „D‟posts, are 

suffering from backlog. The Committee recommend that the backlog in these post may 

be filled at the earliest by adopting liberal benchmarks. The Committee should be 

apprised of details in this regard. The Committee would also like to be apprised of the 

reasons as to why vacancies exist in posts other than stenographer cadre. The 

Committee find it highly preposterous that multitasking services are also marred by 

shortfall for which minimal qualifications are required. The Committee may also be 

informed about the number of SC/ST employees recruited to multitasking services 

through outsourcing. The Committee also urge the Ministry to make sure that 

contractors involved in outsourcing may be sensitized on this issue and direct them to 

give preference to SCs/STs candidates. The Committee also recommend that certain 

percentage of reservation for SCs/STs may be provided in the multitasking services. 

 
Reply of the Government 

1.18 Beyond this level backlog vacancies can not be reduced as the Stenographers 

belonging to SC, ST and OBC who are recommended by SSC after conducting 

examination, do not join for following reasons:- 

(i) They are already working in other service at lower post but do not get the 

work place of their preference. 
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(ii) They leave their job from CBDT after they are selected elsewhere. 

(iii) SC/ST categories candidates are eligible for relaxation in age.  So they 

have better job prospects elsewhere. 

This minimum level of backlog vacancies will remain as the Board cannot force 

them to join the post or deny their leaving the job after joining. 

1.19 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for 

evolving ways and means to clear the backlog vacancies in the SC/ST categories in all 

cadres of all Central Government Departments.  They have convened a meeting with all 

the Departments to know the reasons of existence of backlog vacancies and to evolve 

means and ways to clear the backlog vacancies vide their letter No.36038/1/2008-

Estt.(Res) dated 14.1.2013.  CBDT has sent all the backlog vacancies in all cadres to 

Department of Personal and Training for their necessary action. 

1.20 The MTS at present are not outsourced but are recruited through the written 

examination conducted by SSC and hence the recommendations of the Committee on 

this point is not practicable to implement. 

Comments of the Committee 
 
1.21 The Committee are perplexed at the conceited reply of CBDT regarding 

wiping the backlog vacancies. The Committee are dismayed by shoddy replies of 

the Ministry that the SC, ST and OBC who are recommended by SSC after 

conducting examination, do not join as they are already working elsewhere or do 

not get the work place of their preference or they leave their job in CBDT after 

they are selected elsewhere  or have better job prospects elsewhere. The 

Committee would like to reiterate that continuous and dedicated efforts may be 

made to get rid of the said backlog. 
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Rosters 
Recommendation (Sl. No. 7, Para No.  2.37) 

1.22 The Committee are flabbergasted at the complacent attitude of the Ministry 

regarding inspection of rosters. The inspection of rosters, it appears are not given much 

gravity in CBDT. The Committee would like to know whether strict schedules are 

followed with regard to inspection of rosters. The laxity of CBDT is evident from the fact 

that only after intervention of the Committee, it had instructed CCIT (Jaipur) for 

inspection of rosters. The Committee would like to be apprised of the progress in this 

regard. The Committee should also be informed regarding discrepancies, if any, 

detected in Mumbai region, DIT(PR, PP&OL), DIT(ITA) wherein rosters are placed 

before DPC and details thereof. The Committee strongly feels that CBDT has not been 

frank regarding discrepancies in rosters. The Committee desire to be informed 

regarding the discrepancies which were overruled in Guwahati region. The details of 

discrepancies sorted out in Hyderabad region may also be provided to the Committee. 

Reply of the Government 

1.23 CCIT (Jaipur) has confirmed that the rosters in the existing cadres are being 

maintained in Rajasthan region.  Rosters as on 1.4.2012 in all the existing cadres have 

been inspected by the Liaison Officer.  No discrepancies have been found or reported. 

1.24 CCIT (Mumbai) has confirmed that in respect of Mumbai charge, the rosters have 

been prepared and are being regularly checked by a specially constituted SC/ST cell, 

which looks after verification of rosters.  As such, no discrepancy has been detected in 

Mumbai region.  Further, vacancy position of SC/ST category officials is verified by 

members of the SC/ST category, who are an integral part of the Department Promotion 

Committee.  As regard the DIT(PR, PP & OL) and DIT(ITA) the reservation 

register/reservation roster/register maintained based on the format prescribed by the 
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DoP&T vide its Office Memorandum No.3611/1/2011-Estt.(Res.) dated 17.11.2011 and 

Shri K.C. Badhok, Addl. DIT(TDS) has been appointed as Liaison Officer of 

DGIT(Admn.) and all Directorates.  A Special Recruitment Drive/2012-13/435 dated 

2.11.2012 and Special Recruitment Drive/2012-13/225 dated 19.7.2012 have been set 

up. 

1.25 CCIT (Guwahati) has forwarded a copy of the report submitted by Shri S.K. 

Sakia, IRS, Liaison Officer showing discrepancy in the maintenance of rosters.  

Discrepancy pointed out by the Liaison Officer has been rectified by interpreting that the 

clarification issued by the DoP&T vide its I.D. No.36028/11/2007-Estt.(Res.) dated 

24.7.2007 cannot be interpreted as retrospective in nature while considering cases for 

promotion.  Hence the promotion for the recruitment year 2008-09 was given without 

reviewing the select panel of the earlier years.  Copies of the communications received 

from the CCIT, Guwahati are enclosed at Appendix C. 

Comments of the Committee 

1.26  The Committee would like to instruct the CBDT to strictly adhere to 

directions regarding inspection of rosters in future. The Committee has also 

sought for details of discrepancies in rosters in the Hyderabad region which is 

yet to be provided. The Committee may be informed of the same.   

Recommendation (Sl. No. 9, Para No.  3.7) 

1.27 The Committee are saddened by the fact that Liaison Officers apart from carrying  

out work related to SCs/STs have been assigned various other duties. The Committee 

are of view that the Liaison Officer is a key figure in an organisation and is responsible 

for ensuring implementation of reservation policies of the Government. The Committee 

feel that burdening the Liaison Officer with additional responsibilities may dilute the 
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whole purpose of his appointment as Liaison Officer. The Committee strongly 

recommend that since the Liaison Officer is appointed to ensure due compliance of 

orders and instructions pertaining to reservations of vacancies in favour of SCs/STs, he 

should not be overburdened with other official work. The Committee are utterly 

dismayed by the fact that formal training to make Liaison Officer and officials working in 

SC/ST Cell well versed with reservation policies for SCs/STs is not provided by many 

Directorates. The Committee would like to point out that the Liaison Officer acts as a 

watchdog to safeguard the interests and welfare of the SCs and STs and should have 

sound knowledge of reservation policies/rules. The Committee would, therefore, like to 

impress upon the fact that formal training should be provided to Liaison Officer so that 

they can discharge their duties earnestly and effectively. The Committee have been 

informed by the Ministry of Finance that National Academy for Direct Taxes, Nagpur has 

been instructed to formulate and conduct training for Liaison Officers/officials. The 

Committee would like to be apprised of the schedule of such training and the 

Directorates providing training along with names of the Liaison Officers. 

Reply of the Government 

1.28 DG, National Academy Direct Taxes, Nagpur was requested vide this 

Department‟s letter No.14019/5/2012/III/Ad.VII dated 25.3.2013 (Appendix D) for taking 

concrete action in the recommendation of the Parliamentary Committee for imparting 

training to Liaison Officers of SC/ST Cells created in Offices of CCsIT and Directorates 

of Income Tax Department NADT vide their letter No.-NADT/P&R/course-(SC/ST) 

liaison off/2012-14 dated 26.4.2013 (Appendix E) has initiated action for imparting 

training to all Liaison Officers of SC/ST Cell created in Offices of CCsIT and the 

Directorates of Income Tax Department.  It will be ensured that Liaison Officers are not 
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burdened with other work in a manner which affects their main work of being a 

watchdog to safeguard the interests of SCs/STs.  

Comments of the Committee 

1.29 The Committee are happy to note that CBDT have initiated necessary 

action for imparting training to all Liaison officers of SC/ST cell created in Offices 

of CCsIT and the Directorates of Income Tax Department.  The Committee desire 

that Liaison Officers should be well conversant with Reservation Policies/Rules 

etc and would like to be apprised regarding the training schedule along with 

names of the Liaison Officers among various Directorates.  

Special Recruitment Drive 

Recommendation (Sl. No. 10, Para No.  3.12) 

1.30 The Committee are perturbed to note that despite issuance of strict directives by 

DoP&T to all Ministries/Departments to fill the backlog reserved vacancies for SCs/STs 

by 31.03.2012, the backlog still persists in direct recruitment and promotion quotas. In 

direct recruitment quota, there were 47(110-63) backlog vacancies of SCs and 50 (105-

55) backlog vacancies of STs as on 31.3.2012 out of which major backlog exists in 

stenographer cadre. However, the backlog appear to be dispersed among various 

categories of posts in promotion quota wherein a massive backlog of 460 (810-350) 

vacancies exists in SC category and that of 719 (1082-363) vacancies exists in ST 

category. There are 203 SC posts and 99 ST posts lying vacant in the stenographer 

grade. Apart from that, there are backlog vacancies existing in the posts of Private 

Secretary, Sr. Private Secretary, Administrative Officer, Officer Superintendent, Income 

Tax Inspector, Sr. Tax Assistant, Tax Assistant etc. Even the multitasking services, 

which are catered by outsourcing, are having mammoth backlog. The Committee are 
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exasperated at the lackadaisical approach of the Ministry regarding the Special 

Recruitment Drive. The Committee are baffled by the stereotyped replies of the Ministry 

of Finance regarding non clearance of backlog. The Committee recommend that the 

backlog in stenographer cadre in the direct recruitment quota may be filled by adopting 

relaxed standards so that SC/ST candidates do not suffer due to exceptionally high 

standards which even general category candidates are not able to meet. Keeping in 

mind the colossal backlog in promotion quota, the Committee would like to urge the 

CBDT to consider in house candidates who have qualified departmental examination for 

promotion. The Committee would like to impress upon the Ministry of Finance that, if 

they still are not able to find the eligible candidates in the feeder cadre, the promotion 

backlog vacancies may be diverted to the direct recruitment quota 

Reply of the Government 

1.31  There appears to be no need for relaxing further the standard for passing 

examination for SC/ST because of substantial reduction in backlog vacancies in the 

stenographer cadre and because of compromising the element of efficiency.  Moreover, 

Department of Personnel and Training is the nodal Department for framing policy of 

recruitment uniformly applicable to all Central Government Departments. The 

Department of Personnel and Training is taking separate action to fill up promotional 

posts in all the Cadres as explained earlier. 

Comments of the Committee 

1.32  The Committee would like to be apprised regarding the statistics 

pertaining to reduction in backlog vacancies in the stenographer cadre along with 

latest SC/ST vacancy position in the stenographer cadre. However, if the backlog 
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persisting in the stenographer cadre is still notable, the Committee would like to 

reiterate that the standard for passing examination be relaxed.  

Recommendation (Sl. No. 14, Para No.  4.4) 

1.33 The Committee are pained to note that persons appointed on the basis of false 

caste certificates are still continuing in service and some of them have even retired 

while the cases are still going on. The Committee are dissatisfied that no severe 

action/criminal proceedings have been initiated against the guilty persons. A person 

found accused is merely dismissed from service. The Committee recommend that 

stringent action in this regard like lodging FIR against the guilty, should be taken in 

order to set an example for others and discourage them from resorting to such tactics. 

The Committee also take serious note of the fact that certain cases are sub-judice and 

although departmental proceedings have been initiated further action is being delayed. 

The Committee urge CBDT that it should implead as a party and actively pursue the 

matter for getting the stay vacated in disputed cases. The Committee would also like 

CBDT to rigorously pursue the cases and try to get an early hearing and decision. The 

Committee should be apprised of the status of false caste certificates cases lying 

pending within three months of presentation of this Report 

Reply of the Government 

1.34 In compliance with the recommendation of Committee to tackle the menace of 

false-caste-certificates and related pending litigation matters all the CCIT (CCA) have 

been instructed to pursue the matter for getting the stay vacated in disputed cases and 

to rigorously pursue the cases and try to get an early hearing and decision.  The 

Committee desired the status of false-caste-certificates cases lying pending within three 



24 

 

months from the date of presentation of the Report. Vide this Department 

No.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F). 

Comments of the Committee 

1.35 The Committee would like to be apprised regarding the status of false caste 

certificate cases in various directorates namely, CCA (Bhopal), CCA (Delhi), CCA 

(Hyderabad) and CCA (Chennai) and also the action taken against the offenders. 

The Committee also recommended that FIRs should be registered against the 

guilty persons  

Appointment on Compassionate Grounds 
 

Recommendation (Sl. No. 15, Para No.  4.11) 

1.36 The Committee observe that there are a large number of pending cases of 

appointments on compassionate grounds in various Directorates. The Committee are of 

view that due to the ceiling of 5% on the compassionate appointments in case of direct 

recruitment, has restricted the CBDT from disposing of the pending cases of 

compassionate appointments. However, the Committee are hopeful that the Ministry 

would deal with cases of compassionate appointments on priority within a specific 

timeframe so that dependents of the deceased SC/ST employees do not face hardship 

after the demise of their bread earners. The Committee would like to recommend that 

the Ministry should make sincere endeavours on humanitarian grounds to adjust the 

pending cases of compassionate appointments among vacancies available in multi 

tasking services. As admitted by Chairman, CBDT during evidence that the 

qualifications of the kin may be different from that of the deceased employees, efforts 

must be made to absorb the member of the deceased employee‟s family as a multi 

tasking service employee for which minimal qualifications are required. The Committee 
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also note that CBDT does not offer financial assistance in lieu of providing job on 

compassionate grounds 

Reply of the Government 

1.37 The Committee has observed that there were a large number of pending cases 

of appointments on compassionate grounds in various directorates.  But name of any 

particular Directorate has not been specifically mentioned.  In the absence of name of 

the Directorates/Charge it is not possible to direct the authorities concerned to expedite 

the process of appointment.  The Board is alive to deal with the cases of compassionate 

appointment with priority on receipt of recommendations from the Chief Commissioners 

of Income Tax.  Every effort is made to absorb the kin of the deceased, depending on 

his qualification, on compassionate appointment by the respective Chief Commissioner 

of Income Tax within the delegated powers or by this Board on their recommendation.  

Of late in the wake of judgment dated 05.04.2011 in Civil Appeal No.2206/2006 

pronounced by the Apex Court in the matter of Local Administration Department vis M. 

selvanayagam @ Kumaravely Department of Personnel Training has issued clarification 

vide their OM No.14014/3/2011-Estt.(D) dated 26.07.2012 (Appendix G) whereby 

cases of compassionate appointment can be considered even if the time limit of three 

years, prescribed earlier, has lapsed. 

1.38 The Board has referred two cases to Department of Personnel and Training to 

issue clear-cut clarification on the Compassionate Appointment rather than case to case 

clarification by issuing Office Memorandum to facilitate the finalization of such cases 

without resorting to litigation. 
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Comments of the Committee 

1.39 As per the information provided by CBDT, for the year 2011 a number of 

cases of compassionate appointments have been lying pending in various 

directorates, viz Ahmadabad, Bhubaneswar, Bhopal, Kolkata, Chandigarh, 

Chennai, Kochi, Delhi, Guwahati, Hyderabad, Jaipur, Kanpur, Lucknow, Mumbai, 

Nagpur, Patna, Mumbai, DG(Inv.), NADT, DIT(PRPP&OL) and DOMS. The 

Committee would like to be apprised about the status of such appointments. The 

Committee would like to reiterate that the Ministry should make sincere 

endeavours to adjust the pending cases of compassionate appointments among 

vacancies available.  
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CHAPTER – II 

Recommendations/Observations which have been accepted by the Government 

Liaison Officer in CBDT 

Recommendation (Sl. No. 9, Para No.  3.7) 

2.1 The Committee are saddened by the fact that Liaison Officers apart from carrying  

out work related to SCs/STs have been assigned various other duties. The Committee 

are of view that the Liaison Officer is a key figure in an organisation and is responsible 

for ensuring implementation of reservation policies of the Government. The Committee 

feel that burdening the Liaison Officer with additional responsibilities may dilute the 

whole purpose of his appointment as Liaison Officer. The Committee strongly 

recommend that since the Liaison Officer is appointed to ensure due compliance of 

orders and instructions pertaining to reservations of vacancies in favour of SCs/STs, he 

should not be overburdened with other official work. The Committee are utterly 

dismayed by the fact that formal training to make Liaison Officer and officials working in 

SC/ST Cell well versed with reservation policies for SCs/STs is not provided by many 

Directorates. The Committee would like to point out that the Liaison Officer acts as a 

watchdog to safeguard the interests and welfare of the SCs and STs and should have 

sound knowledge of reservation policies/rules. The Committee would, therefore, like to 

impress upon the fact that formal training should be provided to Liaison Officer so that 

they can discharge their duties earnestly and effectively. The Committee have been 

informed by the Ministry of Finance that National Academy for Direct Taxes, Nagpur has 

been instructed to formulate and conduct training for Liaison Officers/officials. The 

Committee would like to be apprised of the schedule of such training and the 

Directorates providing training along with names of the Liaison Officers. 
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Reply of the Government 

2.2 DG, National Academy Direct Taxes, Nagpur was requested vide this 

Department‟s letter No.14019/5/2012/III/Ad.VII dated 25.3.2013 (Appendix D) for taking 

concrete action in the recommendation of the Parliamentary Committee for imparting 

training to Liaison Officers of SC/ST Cells created in Offices of CCsIT and Directorates 

of Income Tax Department NADT vide their letter No.-NADT/P&R/course-(SC/ST) 

liaison off/2013-14 dated 26.4.2013 (Appendix E) has initiated action for imparting 

training to all Liaison Officers of SC/ST Cell created in Offices of CCsIT and the 

Directorates of Income Tax Department.  It will be ensured that Liaison Officers are not 

burdened with other work in a manner which affects their main work of being a 

watchdog to safeguard the interests of SCs/STs.  

Comments of the Committee 

2.3 Please see Para No. 1.29 of Chapter I. 

Grievances/Complaints 

Recommendation (Sl. No. 11, Para No. 3.20) 

2.4 The Committee express grave concern regarding the fact that no separate 

complaint register is maintained to record the complaints/grievances of SCs/STs at 

various Directorates. The Committee are of view that since most of these 

complaints/grievances are related to promotion, transfer, additional increments, pay 

fixation, grant of selection grade, seniority etc. these need to be recorded properly, 

clearly indicating the date of receipt of the complaint, nature of each case and its 

disposal. The Committee, therefore, recommend that a separate register be maintained 

at all Directorates. The Committee also urge that a senior official may be deputed at 

each Directorate for monitoring these registers periodically so as to ensure that all 
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complaints/grievances of SC/ST officers are redressed properly. The SC/ST officials 

who are not able to register their complaints because of the absence of any redressal 

machinery, are the ultimate sufferers. The Committee, therefore, recommend that the 

Ministry should issue pertinent directions to all cadre controlling authorities to maintain 

separate registers for complaints so that the grievances of the aggrieved SC/ST officials 

should not go unheard. The Committee should also be informed about the action taken 

in the matter within three months of presentation of this Report. 

Reply of the Government 

2.5 All the CCsIT(CCAs) and Directorates of Income Tax Department have been 

directed for maintaining a separate register in the SC/ST Cell for registering 

complaints/grievances of SC/ST employees for redressal.  Further directions have been 

given to all Directorates for deputing a senior officer for monitoring the registers 

periodically so as to ensure that complaints/grievances of SC/ST employees are 

redressed properly. Vide Board‟s Letter No.14019/5/2012-Ad.VII dated 25.3.2013 

(Appendix H). 
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CHAPTER – III  

Recommendations/Observations which the Committee do not desire to pursue in 

view of the replies received from the Government  

Relaxations/Concessions 
 

Recommendation (Sl. No. 4 Para No. 2.19) 

3.1 The Committee censure the inaction of CBDT regarding the denial of promotion 

to the Scheduled Castes and Scheduled Tribes officials who were senior than the 

general candidates in the zone of consideration for promotion and were otherwise 

eligible for promotion in the roster points meant for the general candidates due to the 

reason that they have qualified the departmental examination by getting 5% grace 

marks in the qualifying examination. The Committee are of firm view that the purpose of 

the qualifying examination is only to make the candidates eligible for consideration by 

the Departmental Promotion Committee for such promotion and hence, the marks 

obtained in the departmental examination are not required to be taken into account for 

any other purpose. The Committee, therefore, recommend that the Scheduled Castes 

and Scheduled Tribes candidates who have passed the departmental qualifying 

examination by availing the facility of 5% relaxation or grace marks, should not be 

debarred from promotion on their „own merit‟ since they are already eligible for the 

promotion. 

Reply of the Government 

3.2 The recommendation of the Committee that SC/ST employees who have passed 

Departmental Examination by availing the facility of 5% relaxation or grace marks 

should not be debarred from promotion on the basis of “own merit” cannot be accepted 

because of the judgment dated 15/11/2009 of Hon‟ble High Court of Punjab and 

Haryana in Civil Writ Petition No. 13218/2009 in the matter of Laxmi Narayan Gupta and 
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others vis Jarnail Singh and others.  In this connection the Board wrote to the DoP&T as 

to how to proceed further in the matter vide this Department‟s letter No.A-

41015/94/2010-ADVII, dated 28.09.2011 (Appendix I).  The operative part of the 

judgment is reproduced below:- 

 “When the principles laid down in the case of M. Nagaraj (Supra) and Suraj Bhan 

Meena (Supra) are applied to the notifications impugned in the present proceedings, 

namely, 11.7.2002, 31.1.2005 (R-1 and R-2) and further notification dated 21.1.2009 

and 10.8.2010, it becomes clear that no survey has been undertaken to find out 

inadequacy of representation in respect of members of the SC/ST in the services.  The 

aforesaid fact has also been conceded by the respondent – Union of India in the 

communication dated 16.9.2010.  In Para (iv) of the aforesaid communication, it has 

been stated that no exercise was carried out to asses the inadequacy of representation 

of SCs/STs in the service under the Government of India before issue of Instructions 

dated 31.1.2005.  The aforementioned communication has been placed on record along 

with CM No.14865 of 2010.  In the absence of any survey with regard to inadequacy as 

also concerning the overall requirement of efficiency of the administration where 

reservation is to be made along with backwardness of the class for which the 

reservation is required, it is not possible to sustain these notifications.  Accordingly, it 

has to be held that these notification suffer from violation of the provisions of Articles 

16(4A), 16(4B) read with Article 335 of the Constitution as interpreted by the 

Constitution Bench in M. Nagaraj‟s case (Supra) as well as in Suraj Bhan Meen‟s case 

(Supra). 

The net result is that no reservation in promotion could be made in pursuance of OM 

dated 2.7.1997.  We are not dealing with any other contentions raised by the Ld. 
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Counsel of the petitioners for the reason that the core issue going to the roots of the 

matter has been determined in their favour and such a necessity is obviated. 

3.3 As a sequel to the above discussion, the judgment of the Tribunal is set aside.  

The instructions dated 31.1.2005(R-2) stand withdrawn on 10.8.2010 (P-10).  Therefore, 

there is no order on the subject of reservation in promotion and the treatment of SC/ST 

candidates promoted on their own merit.  Likewise, the instructions dated 10.8.2010          

(P-16) are in direct conflict with the view taken by the Constitution Bench in M. 

Nagaraj‟s case (Supra) and Suraj Bhan Meena‟s case (Supra).  It is further directed that 

the seniority and promotion of the Income Tax Inspectors shall be made without any 

element of reservation in promotion. 

3.4 As could be seen from the above, the Hon‟ble Court has observed that no 

reservation in promotion could be made in pursuance of the DoP&T‟s OM dated 

2.7.1997.  The Judgment has also noted that the instructions dated 31.1.2005 of DoP&T 

stand withdrawn on 10.8.2010 and the instructions dated 10.8.2010 have been 

quashed.  Further, the Hon‟ble Court has also directed that seniority and promotion of 

Income Tax Inspectors shall be made without any element of reservation in promotion.  

Against the judgment dated 15.11.2011 Shri Jarnail Singh and other has filed on SLP 

No.30621/2011 in the Apex Court. 

3.5 In the above scenario of affairs, which are sub-judice in the Apex Court, the 

acceptance of the recommendations by the Government will amount to contempt of the 

said Court. 
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Staff Strength and Backlog 

Recommendation (Sl. No. 6, Para No.  2.31) 

3.6 The Committee excoriate the Ministry for the persisting backlog in Group A, B 

and C vacancies. It has been informed that the backlog/shortfall is regularly reported to 

SSC, however, there seems to be no improvement in the situation. The Chairman, 

CBDT during evidence stated that major backlog exists in stenographer cadre belonging 

to Group „C‟. It is apparent that relaxing the criteria to 80 percent accuracy has not 

fetched enough stenographers to fill the backlog. Thus the Committee would like to 

recommend that CBDT should further lower the criteria for stenographer cadre since the 

backlog persist both in the General and SC/ST vacancies. The Committee further 

recommend that the SC/ST candidates appointed on relaxed standards must be 

provided post recruitment training to bring them upto the required standards. The 

Committee should be apprised of the progress in the matter. 

Reply of the Government 

3.7  The recommendation of the Committee for further relaxing the criteria to 80% 

accuracy in the Stenographers cadre for filling the backlog vacancies is in the purview 

of SSC/DoP&T.  So any further relaxation in this regard has to be done by them.  The 

SC/ST candidates appointed on relaxed standard are already being provided post – 

recruitment training in many charges. 

SC/ST Cell & Liaison Officer in CBDT 

Recommendation (Sl. No. 8, Para No. 3.6) 

3.8 The Committee take serious note of the fact that separate SC/ST Cells are not in  

existence in various regional offices. The Committee are concerned that in the absence 

of SC/ST Cells, the aggrieved SC/ST officials have no means of redressal. The laxity of 
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Ministry in this regard is deplorable. The Ministry had impressed upon the cadre 

controlling authorities to set up a separate SC/ST Cell only upon being prodded by the 

Committee. The Committee are distressed to note that no alternate arrangement has 

been made in past for addressing the grievances of SC/ST officials. The Committee 

after taking into consideration the given facts feel that the Ministry have been indifferent 

towards the welfare of SC/ST officials in CBDT. The Committee strongly emphasize that 

the SC/ST Cell should be made operative in all the Directorates/Regions and that the 

Committee should be apprised regarding details thereof. 

Reply of the Government 

3.9  All the 18 CCsIT(CCA) and 6 Directorates under the functional control of the 

CBDT have confirmed in writing that SC/ST Cells have been created in their offices and 

the Cell are operative under the control of the Liaison Officers for addressing the 

grievances of SC/ST officials. 

Training 
 

Recommendation (Sl. No. 12, Para No.  3.30) 

3.10 The Committee are happy to note that a fair percentage of SC/ST candidates 

have been provided training. However, the Committee would like to be apprised of the 

criteria adopted for sponsoring the candidates for foreign training. The Committee are of 

the firm opinion that getting trained abroad will not only enable the SC and ST officers to 

acquire skills and aptitude but will widen their horizon and also provide an impetus to 

their careers. The Committee, therefore, recommend that the Ministry should draw out a 

list of eligible SC/ST candidates for training abroad. The Committee would like to be 

informed regarding development in this regard. 
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Reply of the Government 

3.11 National Academy of Direct Taxes reported that each year SC/ST category 

employees are part of the group receiving foreign training every year.  During the year 

2010, 2011, 2012 in the trainers programme held at Civil Service Collage, Singapore 

out of the officers nominated till date five (5) SC/ST candidates have been training 

under this training programme.  Besides, the officer-trainees undergoing 16 month 

Induction Training Programmes at NADT also go abroad for international training from 

2006-07 onwards till date, 121 SC-ST officer-trainees have undergone foreign training 

under this programme. 

3.12 Whenever the Board received/receives any foreign training circular from DoP&T 

and Department of Economic Affairs, the same is circulated among all the Chief 

Commissioners of Income Tax (Cadre Controlling Authorities) for inviting application 

from amongst the eligible officers and to send the eligible officer‟s name along with 

proforma to the Board.  The application of the eligible officer is forwarded to the 

Department of Economic Affairs/DoP&T/Ministries etc. with the approval of competent 

authority.  The final selection is made by the respective Ministries/Departments and not 

by the Board.  The Board at any point of time has never discriminated against any 

officer on the ground of SC/ST in respect of nomination for foreign training.  Due care is 

taken for considering the SC/ST candidates subject to their qualification and eligibility 

criteria for the specific training.  Further, keeping in view the Committee‟s observation, 

Board has already directed all the Chief Commissioners of Income Tax (Cadre 

Controlling Authorities) to consider the cases of SC/ST employees in this light while 

forwarding the names of officers for specialized training aboard. 
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Appointment on the basis of false caste certificate 

Recommendation (Sl. No. 13, Para No.  4.3) 

3.13 The Committee are perturbed by the tardy progress relating to false caste 

certificate cases. The Committee are of the view that CBDT should act in a proactive 

manner and display extra vigilance at the time of initial appointment by resorting to 

compulsory verification of all caste certificates at entry level itself to curb the menace of 

false caste certificates. The Committee are disturbed to note that cases of false caste 

certificates are pending at various levels for verification. It is once again stressed that 

getting employment on the basis of false caste certificates is the gravest form of 

injustice to SCs/STs persons. Such form of fraudulent act deprives the genuine 

SCs/STs candidates of the rights bestowed upon them by the Constitution of India. 

Pending of false caste certificate cases at the level of Screening Committees and 

Collectors for verification is just delaying justice to SC/ST candidates who have been 

deprived of their jobs. The Committee recommend that CBDT should direct its Income 

Tax Commissioners in various Directorates, to personally involve themselves in 

expeditious disposal of such cases and pursue the District Collectors/Competent 

Authorities of the region in this regard. 

Reply of the Government 

3.14 In compliance with the recommendation of Committee to tackle the menace of 

false-caste-certificates and related pending litigation matters all the CCsIT (CCAs) have 

been instructed to personally involve themselves in expeditious disposal of such cases 

and pursue the District Collectors/Competent Authorities of the region in this regard. 

Vide this Department No.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F). 
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Housing facilities 

Recommendation (Sl. No. 16, Para No.  4.15) 

3.15 The Committee are of the firm view that the caste prejudice against SCs/STs has 

often posed numerous hurdles in securing housing facilities for them and their families. 

The Committee had earlier pointed out that reservation in housing allotment is not 

available in certain Directorates. Although the Ministry have assured that cadre 

controlling authorities have been instructed to follow Government instructions, the 

Committee recommend that mandatory reservation in residential accommodation 

should be made for SC/ST employees in those Directorates which are currently not 

making any reservation so that the SC/ST employees do not have to worry about 

residence in places of their posting. In view of pending cases of housing 

accommodation i.e., 7 in Bhubaneswar, 8 in Chandigarh, 4 in Delhi, 4 in Guwahati, 1 in 

Jaipur and 30 in Mumbai, the Committee would urge the Ministry to provide 

accommodation to such officials at the earliest. 

Reply of the Government 

3.16 In terms of the GOI, MUD, Directorate of Estates OM No.12035(10)/84-Pol.II 

dated 25.11.1985, reservation of 10% in Types A and B and 5% in Types C and D is to 

be provided to SC/ST employees in Delhi and other stations where General Pool 

accommodation is available or is being constructed in future.  Moreover, the Directorate 

of Estates has also issued instructions vide OM dated 7.4.1986 for maintaining the 

roster in order to have uniformity in the matter of reservation of accommodation to 

SC/ST employees in Delhi and other stations.  The Departmental instructions on 

allotment of departmental pool accommodation to SC/ST employees of Income Tax 

Department cannot be at variance with the reservation policy for Government 
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accommodation to Government employees of SC/ST category as laid down in the MUD, 

Directorate of Estates OM stated above. 

3.17 All the Cadre Controlling Authorities have already been instructed by the Board 

to  ensure that existing instruction in the matter of reservation of Departmental pool 

residential accommodation to the SC/ST employees are strictly followed. 

3.18 Taking note of the recommendation of the Committee the status of 

accommodations to the employees of SC/ST category in the region of Chief 

Commissioners of Income Tax of Bhubaneswar, Chandigarh, Delhi, Guwahati, Jaipur 

and Mumbai has improved as given below:- 

(i)  In the Bhubaneswar charge the percentage of accommodation to SC/ST 

employees is 11.45 and 13.45, which is more than the limit of reservation 

prescribed. 

(ii) In the Chandigarh range no application for Government residential 

recommendation is pending. 

(iii) In the Delhi charge out of the 4, 3 SC/ST employees have already been 

accorded accommodation from the Government pool. 

(iv) In the Jaipur region 1 application of SC candidate is pending for want of 

accommodation. 

(v) The Mumbai region has replied that they are following the rules dated 

8.9.1964 and position of allotment of accommodation to SC/ST in all 

categories is above the laid down % of SC/ST employees as detailed 

below:- 
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Sl. 
No. 

Type of 
accommodation 

Total No. of 
available 
accommodation 

Total No. of 
accommodation 
on allotted 

Total no. 
allotted to 
General 
category 
out of 
Col. 3 

Total 
allotted 
to SC 
category 
out of 
Col. 3 

Total No. 
allotted 
to ST 
category 
out of 
col. 3 

% of 
allotment 
to SC/ST 
category 

Vacant 

 1 2 3 4 5 6 7 8 

1 Type I(A) 484 241 193 46 2 19.91% 243 

2 Type II(B) 612 409 326 77 6 20.29% 203 

3 Type III(C) 527 398 352 32 14 11.55% 129 

4 Type IV(D) 140 135 123 6 6 8.88% 140 

Total for type – I, II, 
III, IV 

 

1763 1183 994 161 28 15.97%  

 

Note:- As per column No.8, large No. of flats are shown vacant as these flats are under repairs 
and renovation and allotment would be done once repairs and renovation work is over.  

  

3.19 This level of allotment to SC/ST employees will improve after renovation and 

repair of large number of flats is over. 

3.20 The Mumbai Charge has moved a proposal to CBDT to amend to supplement 

rules on accommodation to align with the policy of reservation in the allotment of 

accommodation formulated by Ministry of Urban Development. 

Recommendation (Sl. No. 17, Para No.  4.19) 

3.21 The Committee strongly criticize CBDT for not recognizing the 

Associations/Federations formed by the Scheduled Castes and Scheduled Tribes 

officers and officials as „service associations‟ by alleging them as caste based 

associations. The Committee are of view that the so called recognized service 

associations are mostly headed by the general/forward class who are usually apathetic 

towards the issues beneficial to the Scheduled Castes and Scheduled Tribes. Thus in 

order to safeguard the interest of the officials/officers belonging to Scheduled Castes 

and Scheduled Tribes, the Committee recommend that the Associations/Federations 
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constituted by the Scheduled Castes and Scheduled Tribes officials/officers should be 

recognized as service association by the CBDT 

Reply of the Government 

3.22 Central Board of Direct Tax has sent a proposal to the DoP&T who is the Nodal 

Department in the matter of grant of recognition under the CCS(RSA) Rules, 1993, for 

grant of recognition to the All India Income Tax SC/ST Employees Welfare Federation 

(ITSEWA Federation) as “Service Association” in relaxation of rule.  But the DoP&T has 

not agreed to their proposal observing that:- 

 “For recognition of a Service Association under the existing Rules, the 

association which claims recognition should have been formed for the “Common 

Service Interest” of “Distinct Category of Government Servants” and the “Distinct 

Category” for the purpose of Rules relate to cadre structure of posts denoting either 

Class IV, Class II or Class I, or individual categories within these classes, viz., 

LDC/UDC, Stenographers Accountants, as may be defined by the respective 

Departments.  Categorization has to be with reference to commonality of interest and 

functioning of the association as a homogenous group with reference to function of 

posts and not with reference to any caste or group of caste like SC/ST employees.  

Therefore, SC/ST cannot be taken as distinct category which is prescribed under           

Rule 5(f) of these Rules.  Also Recognition of Associations exclusively for a particular 

caste or a conglomeration of castes/tribes is not in the interest of a unified Civil Service. 

 In view of the above, the proposal for relaxation is not amendable to acceptance. 

3.23 The un-recognized All India Income Tax SC/ST Employees Welfare Association 

has been informed accordingly for not accepting their proposal. 

Vide Board‟s Letter No.12020/2/2013-Ad.VII dated 18.03.2013 (Appendix H). 



41 

 

CHAPTER – IV 

Recommendations/Observations in respect of which replies of the Government 

have not been accepted by the Committee and which require reiteration 

 
Organisational Set-up 

 
Recommendation (Sl. No. 1, Para No. 1.9) 

4.1 The Committee are appalled to note that no officer hailing from SC/ST 

community has been appointed as Chairman or Member of the Board since 1987. Also 

information prior to 1987 is not available. No representation of SC/ST in the apex body 

of Income Tax department is of grave concern. The Committee note that for the past 25 

years no member from SC/ST community has ever occupied the post of 

Chairman/Member of CBDT. The Committee vehemently quash the lame excuse of the 

Government that this scenario is a result of either non availability of eligible officers or 

that the available applicants do not meet comparative merit criteria. The Committee are 

of the view that the relevant Act for appointment of Chairman/Members of CBDT should 

be suitably amended to provide reservation to SCs/STs on the Board of Directors. Also 

relaxations/concessions should be provided to SC/ST candidates eligible for such 

positions. The Committee would like to be apprised of the reply of the Department of 

Revenue in the matter of selection of Members of Board of Directors of CBDT. The 

Committee strongly express their displeasure in the matter that the SCs/STs are being 

deprived of occupying higher posts in the CBDT. The Committee would like to assert 

that necessary steps should be taken by the Government in this regard for revising the 

procedure of selection for the posts of Chairman/Member in CBDT for candidates 

belonging to SC/ST category 
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Reply of the Government 

4.2 In the year 2009, in connection with the recommendations of the Parliamentary 

Committee on Central Board of Excise and Customs, this department sought the 

opinion of the Department of Personnel and Training (DoP&T) regarding relaxation of 

norms for selection of Members in CBEC belonging to the SC/ST community.  The 

DoP&T asserted that there are no instructions for relaxing the norms for selection of 

Members etc. of the Board in favour of SC/ST candidates.  Moreover, there is no 

reservation within Group „A‟ posts “in case of promotion by selection” method.  The 

acceptance of the recommendations of the Committee for revising the procedure of 

selection for the post of Chairperson/Members of Board has wide administrative 

implications to other Bodies, Corporations, Boards, Authorities etc. of other central 

Government Department and the DoP&T is the nodal department for 

prescribing/changing the procedure of selection of Chairman and Members.  Thus the 

acceptance of this recommendation of the Committee is outside the purview of the 

CBDT. 

Comments of the Committee 

4.3 Please see Para No. 1.6 of Chapter I. 

Reservation and Recruitment Procedure 

 Recommendation (Sl. No. 2, Para No. 2.10) 

4.4 The Committee are aghast to note that massive shortfall exists in both the direct 

recruitment and the promotion categories. It has been stated that the shortfall in direct 

recruitment majorly resulted from non-joining of a large number of nominated 

candidates and resigning from the posts by the candidates after appointment. The 

Committee note that the said backlog is primarily restricted to stenographer cadre in 
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direct recruitment. The Committee recommends that the said shortfall should be cleared 

on priority basis and directs the Ministry to continually pursue the matter with Staff 

Selection Commission (SSC). CBDT in conjuction with the SSC should devise a 

detailed plan to overcome such shortfall. Firstly, SSC should be requested to maintain a 

wait list of candidates which should be made operative in case of nonjoining/resignation 

of the selected candidates since the fresh recruitments would be a time consuming task. 

The Committee also take note of the fact that Group „D‟ posts have been redesignated 

as multitasking services and placed in Group „C‟. CBDT have further informed that their 

requirements for multitasking services are met through outsourcing. The Committee 

would thus like to recommend that outsourcing should be made in such a manner that 

adequate number of SC/ST candidates are engaged for multi-tasking services. 

Reply of the Government  

4.5 In each recruitment all the backlog vacancies in the cadre of stenographers in the 

category of SC and ST are reported to SSC for recommending the suitable candidates 

after conducting written examination.  In spite of this there is still minimal backlog 

vacancies belonging to SC/ST category who are recommended by the SSC after 

conducting the examination.  A statement showing backlog vacancies in all the cadres 

of the CBDT is enclosed at Appendix-A.  The sole reason for existence of minimal 

backlog vacancies is that the reserved category candidates do not either join or leave 

jobs after joining as they are eligible for relaxation in age, which enhances their better 

job prospects elsewhere.  This minimal level or backlog vacancies shall remain as the 

Board can not force them to join the post or deny their leaving the job after joining duty. 

4.6 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for 

evolving ways and means to clear the backlog vacancies in the SC/ST categories in all 
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cadres of all Central Government Departments.  They have convened a meeting with all 

the Departments to know the reasons of existence of backlog vacancies and to evolve 

means and ways to clear the backlog vacancies vide their letter No.36038/1/2008-

Estt.(Res) dated 14/01/2013.  The CBDT has sent all the backlog vacancies in all 

cadres to Department of Personnel and Training for their necessary action vide 

Appendix „B‟. 

4.7 The suggestion of Committee for persuading SSC for preparing a waiting list in 

lieu of candidates who do not join/leave the job is not practicable to make operative as 

the candidates in the proposed waiting list may also not join or leave the job for better 

job prospects.  The SC/ST candidates do not respond as to whether they are going to 

join the job after selection by the SSC.  In the absence of their response it is not 

possible to prepare a separate waiting list for such candidates who do not join duties.  

This additional work by the SSC will hamper their main work of recruitment processing.  

Further bringing this suggestion in operation will have wider implications for recruitment 

of candidates in all other cadres of Central Government Departments.  So, this is a 

policy issue and falls within the purview of the DoP&T. 

4.8 The MTS at present are not outsourced but are recruited through the written 

examination conducted by SSC and hence the recommendation of the Committee on 

this point is not practicable to implement. 

Comments of the Committee 

4.9 Please see Para No. 1.12 and 1.13 of Chapter I. 

Recommendation (Sl. No. 3, Para No. 2.15) 

4.10 The Committee are constrained to note that the Ministry is putting forward lame 

excuses as non-availability of eligible officers in feeder cadre for shortfall in promotion. 
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The nonchalant attitude of the Ministry is evident from the fact that despite conducting 

departmental examination meant for promotion to the post of Income Tax Inspector and 

Income Tax Officers, shortfall in promotion still persists. It is evident that every year a 

good number of SC/ST candidates qualify the examination for promotion but only 

handful are promoted. This clearly exhibits the incoherent nature of the reply of the 

Ministry. The Committee are surprised to note that despite having SC/ST candidates 

who are eligible for promotion posts, the CBDT has been depriving these candidates of 

rightful promotion. The Committee would like to recommend that an enquiry should be 

initiated for such cases in various Directorates to determine the reasons for keeping 

promotion posts vacant despite availability of SC/ST candidates, who have already 

qualified in the examination for promotion. The Committee refute the contention of the 

Ministry that non-availability of eligible candidates is the major reason for backlog. The 

Committee also note with concern that departmental examinations for promotion are not 

held in certain Directorates and would like to know the reasons for the same. The 

Committee recommend that the departmental examinations should be held in all the 

Directorates to facilitate the SC/ST candidates in feeder cadre. 

Reply of the Government 

4.11 The perception of the Committee that the CBDT has been depriving SC/ST 

candidates who are eligible for promotional posts, from their right of promotion, is 

unfounded.  This is a fact that there is shortage of eligible officials belonging to SC/ST 

category in the feeder cadres.  So the recommendation of the Committee that an 

enquiry should be initiated in various Directorates to determine the reasons for keeping 

promotional posts vacant despite availability of SC/ST candidates, who have already 

qualified in the examination for promotion, is irrelevant.  The Officers posted in the 
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Directorates (Group “A & B”) belong to the Income Tax Department and hence no 

separate examinations need be conducted for the Directorates.  The Group “C” staff 

(working as permanent staff in the Directorates), are promoted on the basis of vacancy 

and seniority as per the existing recruitment rules.  The Modified Assured Career 

Progression (MACP) Scheme is applicable to them.  It is also pertinent to mention that 

the issue of promotion to staff working in the Directorates is being addressed in the 

Cadre Restructuring proposal, which is at advance stage of consideration of the 

Government.  So the acceptance of recommendation of the Committee for holding 

examinations for promotion in all the Directorates to facilitate the SC/ST candidates in 

feeder cadres is not tenable. 

Comments of the Committee 

4.12 Please see Para No. 1.16 of Chapter I. 

Staff Strength and Backlog 

Recommendation (Sl. No. 5, Para No. 2.30) 

4.13 The Committee take a serious note of the response of the Ministry with regard to 

filling up of backlog vacancies. As per the information furnished by the Ministry ( M), it 

appears that backlog persists in various posts including Tax Assistant, Senior Tax 

Assistant, Income Tax Inspector, Office Superintendent among other. Even multitasking 

services which have been merged in Group „C‟ after abolition of Group „D‟posts, are 

suffering from backlog. The Committee recommend that the backlog in these post may 

be filled at the earliest by adopting liberal benchmarks. The Committee should be 

apprised of details in this regard. The Committee would also like to be apprised of the 

reasons as to why vacancies exist in posts other than stenographer cadre. The 

Committee find it highly preposterous that multitasking services are also marred by 
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shortfall for which minimal qualifications are required. The Committee may also be 

informed about the number of SC/ST employees recruited to multitasking services 

through outsourcing. The Committee also urge the Ministry to make sure that 

contractors involved in outsourcing may be sensitized on this issue and direct them to 

give preference to SCs/STs candidates. The Committee also recommend that certain 

percentage of reservation for SCs/STs may be provided in the multitasking services. 

Reply of the Government 

4.14 Beyond this level backlog vacancies can not be reduced as the Stenographers 

belonging to SC, ST and OBC who are recommended by SSC after conducting 

examination, do not join for following reasons:- 

(i) They are already working in other service at lower post but do not get the 

work place of their preference. 

(ii) They leave their job from CBDT after they are selected elsewhere. 

(iii) SC/ST categories candidates are eligible for relaxation in age.  So they 

have better job prospects elsewhere. 

This minimum level of backlog vacancies will remain as the Board cannot force 

them to join the post or deny their leaving the job after joining. 

4.15 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for 

evolving ways and means to clear the backlog vacancies in the SC/ST categories in all 

cadres of all Central Government Departments.  They have convened a meeting with all 

the Departments to know the reasons of existence of backlog vacancies and to evolve 

means and ways to clear the backlog vacancies vide their letter No.36038/1/2008-

Estt.(Res) dated 14.1.2013.  CBDT has sent all the backlog vacancies in all cadres to 

Department of Personal and Training for their necessary action. 
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4.16 The MTS at present are not outsourced but are recruited through the written 

examination conducted by SSC and hence the recommendations of the Committee on 

this point is not practicable to implement. 

Comments of the Committee 

4.17 Please see Para No. 1.21 of Chapter I. 

Special Recruitment Drive 

Recommendation (Sl. No. 10, Para No.  3.12) 

4.18 The Committee are perturbed to note that despite issuance of strict directives by 

DoP&T to all Ministries/Departments to fill the backlog reserved vacancies for SCs/STs 

by 31.03.2012, the backlog still persists in direct recruitment and promotion quotas. In 

direct recruitment quota, there were 47(110-63) backlog vacancies of SCs and 50 (105-

55) backlog vacancies of STs as on 31.3.2012 out of which major backlog exists in 

stenographer cadre. However, the backlog appear to be dispersed among various 

categories of posts in promotion quota wherein a massive backlog of 460 (810-350) 

vacancies exists in SC category and that of 719 (1082-363) vacancies exists in ST 

category. There are 203 SC posts and 99 ST posts lying vacant in the stenographer 

grade. Apart from that, there are backlog vacancies existing in the posts of Private 

Secretary, Sr. Private Secretary, Administrative Officer, Officer Superintendent, Income 

Tax Inspector, Sr. Tax Assistant, Tax Assistant etc. Even the multitasking services, 

which are catered by outsourcing, are having mammoth backlog. The Committee are 

exasperated at the lackadaisical approach of the Ministry regarding the Special 

Recruitment Drive. The Committee are baffled by the stereotyped replies of the Ministry 

of Finance regarding non clearance of backlog. The Committee recommend that the 

backlog in stenographer cadre in the direct recruitment quota may be filled by adopting 
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relaxed standards so that SC/ST candidates do not suffer due to exceptionally high 

standards which even general category candidates are not able to meet. Keeping in 

mind the colossal backlog in promotion quota, the Committee would like to urge the 

CBDT to consider in house candidates who have qualified departmental examination for 

promotion. The Committee would like to impress upon the Ministry of Finance that, if 

they still are not able to find the eligible candidates in the feeder cadre, the promotion 

backlog vacancies may be diverted to the direct recruitment quota 

Reply of the Government 

4.19  There appears to be no need for relaxing further the standard for passing 

examination for SC/ST because of substantial reduction in backlog vacancies in the 

stenographer cadre and because of compromising the element of efficiency.  Moreover, 

Department of Personnel and Training is the nodal Department for framing policy of 

recruitment uniformly applicable to all Central Government Departments. 

4.20 The Department of Personnel and Training is taking separate action to fill up 

promotional posts in all the Cadres as explained earlier. 

 
Comments of the Committee 

  
4.21 Please see Para No. 1.32 of Chapter I. 
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CHAPTER – V 
 

Recommendations/Observations in respect of which final   replies of the 
Government have not been received 

Rosters 
Recommendation (Sl. No. 7, Para No.  2.37) 

5.1 The Committee are flabbergasted at the complacent attitude of the Ministry 

regarding inspection of rosters. The inspection of rosters, it appears are not given much 

gravity in CBDT. The Committee would like to know whether strict schedules are 

followed with regard to inspection of rosters. The laxity of CBDT is evident from the fact 

that only after intervention of the Committee, it had instructed CCIT (Jaipur) for 

inspection of rosters. The Committee would like to be apprised of the progress in this 

regard. The Committee should also be informed regarding discrepancies, if any, 

detected in Mumbai region, DIT(PR, PP&OL), DIT(ITA) wherein rosters are placed 

before DPC and details thereof. The Committee strongly feels that CBDT has not been 

frank regarding discrepancies in rosters. The Committee desire to be informed 

regarding the discrepancies which were overruled in Guwahati region. The details of 

discrepancies sorted out in Hyderabad region may also be provided to the Committee. 

Reply of the Government 

5.2 CCIT (Jaipur) has confirmed that the rosters in the existing cadres are being 

maintained in Rajasthan region.  Rosters as on 1.4.2012 in all the existing cadres have 

been inspected by the Liaison Officer.  No discrepancies have been found or reported. 

5.3 CCIT (Mumbai) has confirmed that in respect of Mumbai charge, the rosters have 

been prepared and are being regularly checked by a specially constituted SC/ST cell, 

which looks after verification of rosters.  As such, no discrepancy has been detected in 

Mumbai region.  Further, vacancy position of SC/ST category officials is verified by 

members of the SC/ST category, who are an integral part of the Department Promotion 
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Committee.  As regard the DIT(PR, PP & OL) and DIT(ITA) the reservation 

register/reservation roster/register maintained based on the format prescribed by the 

DoP&T vide its Office Memorandum No.3611/1/2011-Estt.(Res.) dated 17.11.2011 and 

Shri K.C. Badhok, Addl. DIT(TDS) has been appointed as Liaison Officer of 

DGIT(Admn.) and all Directorates.  A Special Recruitment Drive/2012-13/435 dated 

2.11.2012 and Special Recruitment Drive/2012-13/225 dated 19.7.2012 have been set 

up. 

5.4 CCIT (Guwahati) has forwarded a copy of the report submitted by Shri S.K. 

Sakia, IRS, Liaison Officer showing discrepancy in the maintenance of rosters.  

Discrepancy pointed out by the Liaison Officer has been rectified by interpreting that the 

clarification issued by the DoP&T vide its I.D. No.36028/11/2007-Estt.(Res.) dated 

24.7.2007 cannot be interpreted as retrospective in nature while considering cases for 

promotion.  Hence the promotion for the recruitment year 2008-09 was given without 

reviewing the select panel of the earlier years.  Copies of the communications received 

from the CCIT, Guwahati are enclosed at Appendix C). 

Comments of the Committee 

5.5  Please see Para No. 1.26 of Chapter I. 

Appointment on the basis of false caste certificate 

Recommendation (Sl. No. 14, Para No.  4.4) 

5.6 The Committee are pained to note that persons appointed on the basis of false 

caste certificates are still continuing in service and some of them have even retired 

while the cases are still going on. The Committee are dissatisfied that no severe 

action/criminal proceedings have been initiated against the guilty persons. A person 

found accused is merely dismissed from service. The Committee recommend that 



52 

 

stringent action in this regard like lodging FIR against the guilty, should be taken in 

order to set an example for others and discourage them from resorting to such tactics. 

The Committee also take serious note of the fact that certain cases are sub-judice and 

although departmental proceedings have been initiated further action is being delayed. 

The Committee urge CBDT that it should implead as a party and actively pursue the 

matter for getting the stay vacated in disputed cases. The Committee would also like 

CBDT to rigorously pursue the cases and try to get an early hearing and decision. The 

Committee should be apprised of the status of false caste certificates cases lying 

pending within three months of presentation of this Report 

Reply of the Government 

5.7 In compliance with the recommendation of Committee to tackle the menace of 

false-caste-certificates and related pending litigation matters all the CCIT (CCA) have 

been instructed to pursue the matter for getting the say vacated in disputed cases and 

to rigorously pursue the cases and try to get an early hearing and decision.  The 

Committee desired the status of false-caste-certificates cases lying pending within three 

months from the date of presentation of the Report. Vide this Department 

No.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F). 

Comments of the Committee 

5.8 Please see Para No. 1.35 of Chapter I. 

Appointment on Compassionate Grounds 
 

Recommendation (Sl. No. 15, Para No.  4.11) 

5.9 The Committee observe that there are a large number of pending cases of 

appointments on compassionate grounds in various Directorates. The Committee are of 

view that due to the ceiling of 5% on the compassionate appointments in case of direct 
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recruitment, has restricted the CBDT from disposing of the pending cases of 

compassionate appointments. However, the Committee are hopeful that the Ministry 

would deal with cases of compassionate appointments on priority within a specific 

timeframe so that dependents of the deceased SC/ST employees do not face hardship 

after the demise of their bread earners. The Committee would like to recommend that 

the Ministry should make sincere endeavours on humanitarian grounds to adjust the 

pending cases of compassionate appointments among vacancies available in multi 

tasking services. As admitted by Chairman, CBDT during evidence that the 

qualifications of the kin may be different from that of the deceased employees, efforts 

must be made to absorb the member of the deceased employee‟s family as a multi 

tasking service employee for which minimal qualifications are required. The Committee 

also note that CBDT does not offer financial assistance in lieu of providing job on 

compassionate grounds 

Reply of the Government 

5.10 The Committee has observed that there were a large number of pending cases 

of appointments on compassionate grounds in various directorates.  But name of any 

particular Directorate has not been specifically mentioned.  In the absence of name of 

the Directorates/Charge it is not possible to direct the authorities concerned to expedite 

the process of appointment.  The Board is alive to deal with the cases of compassionate 

appointment with priority on receipt of recommendations from the Chief Commissioners 

of Income Tax.  Every effort is made to absorb the kin of the deceased, depending on 

his qualification, on compassionate appointment by the respective Chief Commissioner 

of Income Tax within the delegated powers or by this Board on their recommendation.  

Of late in the wake of judgment dated 05.04.2011 in Civil Appeal No.2206/2006 
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pronounced by the Apex Court in the matter of Local Administration Department vis M. 

selvanayagam @ Kumaravely Department of Personnel Training has issued clarification 

vide their OM No.14014/3/2011-Estt.(D) dated 26.07.2012 (Appendix G) whereby 

cases of compassionate appointment can be considered even if the time limit of three 

years, prescribed earlier, has lapsed. 

5.11 The Board has referred two cases to Department of Personnel and Training to 

issue clear-cut clarification on the Compassionate Appointment rather than case to case 

clarification by issuing Office Memorandum to facilitate the finalization of such cases 

without resorting to litigation. 

Comments of the Committee 

5.12 Please see Para No. 1.39 of Chapter I. 
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SECRETARIAT 
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2. Shri D.R. Shekhar, Director 
3. Shri S. Chatterjee, Additional Director 
 

WITNESSES 
 

MINISTRY OF HEALTH AND FAMILY WELFARE 
 

1. Shri Keshav Desiraju  - Secretary  
2. Shri C.K. Mishra   - Additional Secretary 
  

ALL INDIA INSTITUTE OF MEDICAL SCIENCES (AIIMS) 
 

1. Dr. M.C. Mishra   - Director 
2. Shri R.S. Shukla   - Deputy Director 
 

MINISTRY OF COMMERCE AND INDUSTRY (DEPARTMENT OF 
INDUSTRIAL POLICY PROMOTION) 

 
1. Shri Saurabh Chandra  - Secretary 
2. Shri Atul Chaturvedi  - Joint Secretary 

 
OFFICIALS OF CONTROLLER GENERAL OF PATENTS, DESIGNS AND 

TRADE MARKS 
 

1. Shri Chaitnaya Prasad  - Controller General of Patents,   
      Designs and Trade Marks 
2. Shri K.S. Kardan   - Joint Controller of Patents and   
      Designs 

 
 At the outset, Hon'ble Chairman welcomed the officials of the Ministry of Health 

and Family Welfare and representatives of All India Institute of Medical Sciences 

(AIIMS). 

2. The Committee then took evidence of the officials of the Ministry of Health and 

Family Welfare and representatives of All India Institute of Medical Sciences (AIIMS) 

regarding violation of reservation policy for SCs/STs and their grievances in All India 
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Institute of Medical Sciences (AIIMS). Hon'ble Members raised certain issues and 

sought clarifications thereon which were responded to by the officials of Ministry of 

Health and Family Welfare and representatives of All India Institute of Medical Sciences 

(AIIMS). On certain points on which information was not readily available, the 

Committee requested the officials of Ministry of Health and Family Welfare and All India 

Institute of Medical Sciences (AIIMS) to furnish the same within 15 days. 

(The witnesses then withdrew) 

3. Thereafter, the representatives of Ministry of Commerce & Industry (Department 

of Industrial Policy Promotion) & officials of Controller General of Patents, Designs and 

Trade Marks were called in. The Committee then took evidence regarding violation of 

reservation policy for Scheduled Castes and Scheduled Tribes and their grievances in 

office of the Controller General of Patents, Designs and Trade Marks. The Members 

raised certain queries which were clarified by the officials of Ministry of Commerce & 

Industry (Department of Industrial Policy Promotion) & officials of Controller General of 

Patents, Designs and Trade Marks. The Committee requested the representatives of 

Ministry of Commerce & Industry (Department of Industrial Policy Promotion) & officials 

of Controller General of Patents, Designs and Trade Marks to send replies on the points 

on which information is not readily available to this Secretariat within 15 days. 

4. The evidence was completed. 

(The witnesses then withdrew) 

5. A verbatim record of the proceedings was kept. 

6. The Committee then considered and adopted the draft Action Taken Report on 

the subject "Reservation for and employment of Scheduled Castes and Scheduled 

Tribes in Central Board of Direct Taxes (CBDT)" without any modifications.  

 

The Committee then adjourned. 
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APPENDIX - K 
(Vide Para 4 of Introduction) 

 

 

Analysis of action taken by the Government on the recommendations contained in the 
Twenty Fourth Report (Fifteenth Lok Sabha) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes.  
 
 

1. Total number of recommendations       17 

 

2. Recommendations/observations which have been  
 accepted by  the Government (vide recommendations  
 at Sl. No.9 and 11).      

 

Number            2 

Percentage to the total                                 11.8%  

 
3.  Recommendations/observation which the Committee  
 do not desire to pursue in view of  the Government replies  

(vide recommendations at Sl. Nos. 4, 6, 8, 12, 13, 16 and 17) 
 
Number            7 

Percentage to the total                                        41.2% 

 

4.  Recommendations/observations in respect of which replies of  the 
 Government have not been accepted by the Committee and  which 
 require reiteration (vide recommendations at Sl. Nos. 1, 2, 3, 5 and 10)    

 
Number              5 
 
Percentage to the total                                          29.4% 

      
 
5. Recommendations/observations in respect of which final  

replies of  the Government have not been received  
(vide recommendations at Sl. Nos. 7, 14 and 15)                  

 

Number           3 
 
Percentage to the total                                          17.6% 


